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OR D £ R 

S.N .Mallick,V. C. 

It is sitrnitted by the ld.counsel appearing 

for the petitioner that the petitioner has not contacted 

hir inspite of repeated reminders and has not given any 

instruction to proceed with the matter. Under the circ1s-

tances, ld.counsel for the applicant submits that he does 

not want to proceed with this application. Accordingly the 

application is dismissed for 'non-prosecutiofl No order 

as to costs. 

(S.Dasgupta) 
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